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Ref: AIDCF/FY 22-23/53 

Dated: March 10, 2023 

 

To, 

The Principal Advisor (B&CS), 

Telecom Regulatory Authority of India (“TRAI”), 

Mahanagar Doorsanchar Bhawan, 

JLN Marg, Old Minto Road, 

New Delhi – 110002, India 

 

Subject: Submissions pursuant to open house discussions on Consultation Paper on “Draft 

Telecommunication (Broadcasting and Cable) Services Interconnection 

(Addressable Systems) (Fourth Amendment) Regulations, 2022”  

  

Dear Sir, 

 

This is with reference to the open house discussions held on 24th February 2023 on TRAI’s 

Consultation Paper on “Draft Telecommunication (Broadcasting and Cable) Services 

Interconnection (Addressable Systems) (Fourth Amendment) Regulations, 2022” (“Draft 

Amendment”).  

 

We would like to thank the Authority for organising the discussion, which provided adequate 

opportunity to the stakeholders to discuss their views.  

 

At the outset we would submit that the unicast is the basic feature of IPTV technology. Any 

restriction of IPTV to provide only multicast will reduce the IPTV service to cable services. 

Further, both Government of India and TRAI has always provided for a enabling and 

technology neutral regime, therefore, no artificial restriction should be imposed on IPTV 

services.  Such restriction, if imposed, will disable the IPTV providers to provide the best 

of the class services to consumers. 

 

Transmission of IPTV services through Unicast topology is equally compliant and robust to the 

regulatory framework as transmission of IPTV through Multicast, as well as the other 

distribution platforms like DTH, HITS and MSOs. It is submitted that there is no prohibition or 

restriction in the extant legal and regulatory framework on deployment of Unicast and/or 

Multicast topology for IPTV services, and as such, no such prohibition or restriction ought to be 

introduced. 

 

It is submitted that we are confining our present submissions to summarize the issues discussed 

during open house organized by TRAI. Further, we reiterate our earlier submissions (including 

those made during open house discussions), which are not being repeated for the sake of brevity. 

The submissions being made herein may kindly not be deemed to be waiver of any rights under 

TRAI’s regulatory framework. 

 

We note that during open house discussions, few participants raised certain misplaced concerns 

regarding the transmission of IPTV services using the Unicast topology. With regard to their 
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alleged concerns, we would like to reiterate that Unicast as a technology is fully compliant with 

the extant legal and regulatory framework and is in the larger interests of end consumers without 

compromising with the rights and privileges of any other stakeholder in the IPTV value chain.  

 

To substantiate the same, we would like to clarify on each of such concerns as under:  

 

1. Legal and regulatory framework in India is technology agnostic.  

 

(a) It is submitted that TRAI’s regulatory framework is forward looking, technology 

neutral and does not provide for deployment of any particular topology for IPTV 

services. Further, the extant legal and regulatory framework is not in the form of 

“one true tech” and does not provide any ‘single system’ or ‘one-size-fits-all’ 

approach for provisioning of IPTV services. As such, any attempt to introduce 

new conditions with respect to provisioning of IPTV services ought not be 

entertained by TRAI. It is submitted that the request of certain participants that 

only ‘Multicast’ ought to be used for providing IPTV services is without any 

legal basis.  

 

(b) It may be noted that Telecommunication (Broadcasting and Cable) Services 

Interconnection (Addressable Systems) Regulations 2017 (as amended) (“TRAI’s 

NTO Regulations”) define IPTV service as: 

 

“(aa) “internet protocol television service” or “IPTV service” means 

delivery of multi channel television programmes in addressable 

mode by using Internet Protocol over a closed network of one or 

more service providers;” 

 

(c) Further, even under TRAI’s erstwhile regime (i.e., prior to implementation of 

TRAI’s NTO Regulations), IPTV services were defined in a similar manner, 

which is evident from the following: 

 

- Telecommunication (Broadcasting and Cable) Services (Fourth) 

(Addressable Systems) Tariff Order 2010 (as amended): 

 

“(v) “Internet Protocol television service” means delivery of 

multi-channel TV programmes in addressable mode by 

using Internet Protocol over a closed network of one or 

more service providers;” 

 

- Telecommunication (Broadcasting and Cable) Services Interconnection 

Regulations 2004 (as amended): 

 

“(la) “Internet Protocol television service” means delivery of 

multi-channel TV programmes in addressable mode by using 
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Internet Protocol over a closed network of one or more service 

providers1 

 

(d) From the above, it is clear that even historically, there has never been any 

prohibition or restriction on deployment of any technology or topology for 

provisioning of IPTV services, and as such, no restriction or prohibition ought to 

be introduced now by way of amendment to Regulations. Further, it is humbly 

submitted that the DRM requirements for IPTV as proposed to be introduced by 

TRAI ought to be in-line with TRAI’s definition and regulatory framework. 

  

2. Delivery of IPTV should only be through a Closed Network. 

 

Like Multicast, Unicast can also be used for providing IPTV in a closed network only, in 

the following way: 

 

(a) Unicast Channel URL (IP Address) shall be accessible over a closed network 

only, which is fully managed by Service Provider(s). In case of Unicast, this can 

be controlled using DNS/ CDN/ Firewall Network Configuration so as to ensure 

that a request coming from an external network or device would automatically get 

blocked. 

 

(b) IPTV shall not be accessible from any external Network, same can be identified 

using IP address pool of devices outside of closed network. 

 

 

(c) IPTV shall not be accessible through any external device or 3rd party STB, same 

can be identified using User-Agent that gets further validated through Token 

Exchange for authentication purpose before the stream URL/ IP Address gets 

entertained. 

 

3. IPTV should not be accessible through open Internet. 

 

Same Response as #2. 

 

4. Access of IPTV only through STBs. 

 

STBs are available in different forms like dongles, Smart TVs with in-built capabilities. 

IPTV can currently be accessible through different types of STBs. 

 

5. DRM should not allow insertion of advertisements by DPO. 

 

This is a business requirement subject to Broadcaster’s agreement with respective DPOs/ 

MSOs hence, it should not be blocked mandatorily. If Broadcaster and DPO agree to 

generate more revenue with targeted Advertisement for local audience/ customers, this 

 
1 Inserted vide notification dated 17th March 2009 bearing No. 3-21/2009- B&CS. 
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should be promoted as it would ultimately benefit end consumer, as this may lead to 

reduction in channel pricing.  

 

6. Sub-licensing of DRM should not be permitted by DPO. 

 

Infrastructure sharing has been permitted for all DPOs like DTH, HITS and MSOs, IPTV 

(through Multicast or Unicast) is no different from them, hence similar treatment should 

be accorded to IPTV through a uniform regulatory framework for infrastructure sharing. 

Permitting this would help in reducing the overall CAPEX requirement, reduce the load 

on DPOs and end customers without any compromise on Security and Audit Reporting 

aspects. 

 

7. Recording of content to be permitted at Head-End level. 

 

Recording at Head-end level/ Cloud is beneficial for end customer in following ways: 

 

(a) Avoid the complexity of connecting an external Hard-Disk and maintain the same 

specially in today’s world with abundance of bandwidth and unlimited data for 

IPTV Homes. 

 

(b) Saves the cost of buying a new Hard-Disk with limited space and lifetime. 

 

(c) Recordings are DRM protected so only authorized users can access the recorded 

content with entitlements for the same. 

 

While an IPTV service provider would ensure that the recordings can only be played 

through the authorized STBs. However, it may be noted that a subscriber accessing Live 

TV services through STBs provided by DTH, MSO or IPTV STB can easily, on its own, 

record any video content through Video Capture Cards available in the open market by 

taking output from HDMI port of any STB and saving it to any memory device. An 

example of such a device maybe viewed through the following link: 

https://www.amazon.in/Capture-Streaming-Compatible-Nintendo-USB-3-0-

HD4K/dp/B09NJ872YV  

 

8. STBs not to allow access to 3rd party applications. 

 

(a) Typically, all DPOs are using Hybrid STB with both options for LiveTv and OTT 

so restricting 3rd party applications through an authorized App Store means 

limiting the use of Hybrid STB as a product.  

 

(b) In today’s world, OTT App ecosystem is an ever-growing process so New App 

download should be possible to end customer who has paid a decent amount for 

the Hybrid STB as a product apart from advantages for MSO/ DPOs to onboard 

maximum OTT players from revenue generation perspective. 
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(c) Since STB is a ‘managed device’, side loading of Apps through USB/ Serial 

Ports/ UART/ etc. (i.e. Loading from sources other than the authorized App store) 

can be restricted.  

 

(d) Screen recording devices are available in open market, which can record STB 

HDMI output on Laptop. This is applicable for all types of services, be it DTH, 

CATV, Multicast IPTV, Unicast IPTV, OTT, etc. as mentioned in point # 7. 

 

9. Protections with respect to IPTV services. 
 

Although IPTV and OTT are quite distinct from each other, Unicast IPTV service is 

being confused with OTT services. The key features of IPTV (Unicast, Multicast or any 

other) ought to be: 
 

(a) IPTV service should be accessible only through DPO managed Set-Top-Box/ 

Devices. 
 

(b) IPTV should be accessible only within managed IP network of a DPO and not on 

public internet 
 

(c) IPTV service is governed through the regulatory frameworks laid down TRAI 

pertaining to Distribution, Interconnection, Tariffs, Quality of Services, Audit 

requirements, reporting requirements, etc. 
 

(d) Access to TV channels through IPTV should not be through public Internet. 
 

(e) IPTV should involve delivery of TV channels only through DRM where TV 

channels are delivered in an encrypted form to STBs / Devices and the said STBs 

/ Devices receive decryption keys directly from IPTV DRM servers for 

decryption of channels and further viewing. 
 

We would once again like to thank TRAI for providing us the opportunity to express our views. 

We request the Authority to kindly consider our submissions favorably in view of correct 

position explained. Further, please do let us know in case the Authority requires any further / 

other information or clarifications. 
 

Thanking you, 

 

Yours faithfully, 

For All India Digital Cable Federation 

 
Manoj Chhangani 

Secretary General  
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